Central administrative Tribunal
principal Bench,Neuw Daelhi,

0A-524A/92

Neu Delhi this the 7th Day of Aoril, 1994,
Hon'ble Mr, B,N, Dhoundiyal, Memh er (A)

sh, Y,Pal Singal,
s/e late Sh., Lakshmi Chand Singal,
R/o C-2/F-6, Lodhi Colony,
New Delhi-110 003, - Applicant
(dpplicant in per son)
var sus

1, Union of India,
through tha Chief Controller
of Accounts,
CBEC, AGXR Building,
New Delhi,
2. The Secratary,
Mministry of Finance,
Govt, of India,
New Delhi,
3, The Sacretary,
DP&AR, Govt, of India,
New Delhi, .
4, The Controllar General of Accounts,
Mministry of Finance,
Lek Nayak Bhauan, :
Neuw Delhi, Respondents

(8y advocate Sh, P,H, Ramchandani, sr, Counsel)

ORDER (ORAL)
dalivered by Hon'ble Mr, 8,N, Dhoundiyal, M=mrer (R)

I have gqone through the records of the case
and heard the learned counsel for the parties,

The brief facts of the case are that the
applicant Sh, VY,Pal Singal was appointed to the
selactign grade of Junior Accounts Officer cn
2.2.84 and later promoted as Pay & Accounts Officer
on 2.8,1985, He retired as Pay & Account s Officer

en 31,12,1987, admittedly, Sh, Keshav Gupta was
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his junier and befora his premetion as Pay & Accounts
OfFficer on 22.4,1987, he has been promoted as Asstt,
accounts Of ficer on 1,4,1987, This intermediate
grade was created uith =ffact from 1,4,19687, His
placement in theiiméesrmediate gqrade gave Sh, Gupta

an advantage over Sh, Singal so far as fixation of
his pay on promotion j; the post of Pay & Accounfs
0fficer uasgzogzﬁ;ﬁgwd. The respondents have alrasady
given the henefit of stepping uo of the oay on
notional basis to the applicant, :fhe-applicant admits
that his -~ay has been rightly fixed at the time of
his retirement, The nnly controversy remains is that
he has not baen paid arrears of increased salary from
22.4.1987 te 31.12.1987., This 0,A, was sarlier
decided by a Division Bench on 29,1,1983 in the
absence of the aleicaﬁt and vas dismissed at the
admission stage itself, Later on, another Jivisien
Rench allowed the review application and recallad

the judgement, It also directed that this case

should be hsard by a Single Member Bench,

This is not a cass where a senjer is claiming
® higher emolumsnts viz,viz, his junior for a higher

post, In -fact, “he anplicant vas nromoted as Pay
énd Accounts Of ficer on 2,8,1885 ad his junior
Sh, Gupta was promoted much later on 22.4.87.$:iance,
this is a question of removal of th= anomaly *ﬂ,uhich
we havs a dJecision of Savernment of India in 0,M,
No, F.2(78)=E, III (A)/66 dated 4,2,1966, It clearly
states that the stenpiny up in such cases shculd be

done w,e,f, the date of oromotion or annointmant of

the junier officer and will be subject to the fellowing
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condi tions:-

(a) Both the junior and senior of ficers
should belong to the same cadre and
the posts in which they have been
promoted or apoointed should be identical
and in the same cadre;

(b) The scales of pay of the lower =znd higher
posts in which they arse entitlec to drauw
pay should be identicalj

(¢) The anomaly should be directly as a result
of the application of F.R. 22=C,

I hold that &n this case the applicant maets
all these conditions and is entitled to succeed, The
r espondente are, therefore, directsd to pay him the
srr@ars of increased salary and allouances uith effeact
from 22.4.1987, The ranuired payment shall be made
axpeditiously and praferably within three months from
the date of communication of this order,

There will be no ordar as to costs,

by, gty

(8.N, DHOUNDIYAL)
, MEMBER(A)
fuv/




